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454. [Transferred to the 22nd Janu 

ary, 1985.| 

Overtime  Allowance 

455. SHRI B. SATYANARAYAN 
KEDDY: Will the PRIME MINISTER 
be pleased to state: 

(a) whether it is fact that the rates of 
overtime allowance in respect of staff car 
drivers, van drivers, three— wheeler scooter 
drivers and despatch riders were raised by 
Government in December, 1982 and the 
maximum rates of their overtime allowance 
were also revised and they are getting O.T.A. 
at revised rates; 

(b) whether it is also a fact that the matter 
relating to O.T.A. in respect of the office staff 
and similarly placed other staff has been 
referred to  the Fourth Pay Commission; and 

(c) whether the Fourth Pay Commission is 
likely to submit any interim report about the 
O.T.A. in respect of the above staff? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
CULTURE (SHRI K. P. SINGH DEO): (a) 
The rates and the Piaximum limits of overtime 
allowance  admissible  to  the  staff car dri- 


